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reportec.Uy driven by some local row-
,dies and this is said to be the reason 
for leaving Assam 'Once again. The 
Chief Minister of West Bengal had 
long 810 requested the Government 
of Assam to send an Officer to talk 
to about 3000 people who had mig-
rated ear~ier to Alipurduar and to 
help them to go back to the places 
wherefrom they had come. The 
Chief Minister of West Bengal re-
ceived no response so far. tHe had 
urged the Prime Minister to request 
the Governor of Assam to take this 
step without any further delay. 

It is also necessary to find out 'Whe-
ther the rehabi::ltation facilities offer-
ed to the families who had been in 
reliet camps are adequate and whe-
ther they were actually being intimi-
dated by their neighbours as al!eged. 
The Chief Minister of west Bengal 
had suggested to ascertain the facts 
and to persuade the people to return 
to their homes 8Bd to send a team Of 
Members of Parliament to visit the 
relief camps 88 quick!y as possible. 
He has oft'ered to send one of his Mi-
nisters to visit the relief camps if 
necessary facilities are provided by 
the Governmeat of Assam. 

This is a very important matter 
and hence I wish the Minister should 
come forward with a reply. 

MIt. DEPUTY SPEAKER: Shri Mru-
tyunjaya Nayak-not here. 

Shri Virdhi Chand Jain-aiso ab-
sent. 

Shri Chhitubhai Gamit-not here. 

Shri Vijay N. Patil-also absent. 

Shri Satyanarayan J atiya. 

(i) REPORTED CLOSURE OF SEm GoVIND 
RAM SUGAR M.n.LS, M.oHIDP'UR, 

(MADHYA PRADESH) 
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(iii) LAW AND ORDER SITUATION IN THE 

COUNTRY 
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AN HON. MEMBER: There is the 
Minister for Parliamentary Affairs. 
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MR. DEPUTY-SPEAKER.: It will 
go to the Minister concerned. Now 
please come to the subject proper. 
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MR. DEPUTY-SPEAKER: You 
know the procedure, Mr. Bagri. 

• (t '!W .. WT1I1 (crrm) : vrq~-
f~ Ih~ ~ t, q ~ it; ~ ~ 
You cannot speak unless the Chair 
gives you the permission. 

SHRI MANI RAM BAGRI:·· 

MR. DEPUTY-SPEAKER: Nothing 
will go on record. 

(iv) REPORTED DELAY IN THE CON-
STRUCTION OF RAIL WAY BRIDGE OVER 
GANDAK AT CHHITONI, (BIHAR) 

SHRI ICEDAR PANDEY (Bettiah): 
I wish to ~ing the fol~o\ving matter 
of urgent public importance to the 
attention of the House WIlder Rule 
377. 

• * Not recorded. 

CommiB,(""., , ftI" 
The' delay 'in the construction of 8-

railway })rtidge over the riv~ o-.mdalt 
at Chhitoni in Bihar connecting the 
State of Bibar with UP is causing re-
sen'.:ment amf/ngst the masselJ. The 
!c ur. dation stone for this rai!wa, 
bridge waa laId by the Pr.i.me Minis-
ter, Shrimad Indira Gan1.hi in tha 
year 1976. After the Lok Sabha po!:1s. 
to 1977, the Janta Party which came 
to power suspended the plan for thO" 
construction of the bridge. The 
construction of this bridge is most. 
essential for the development and 
welfare of the area. The government 
should take immediate steps for the-
completion of the plan. 

13.33.hh. 

MOTION RE: TWENTY-FIFTH RE-
PORT OF THE COMMISSIONER 
FOR SCHEDtTLED CASTES AND 
SCHEDULED TRIBES-contd. 

MR. DEPU'!'Y SPEAKER: Now we-
take up the further consideration of 
the motion regarding the 25th report 
tOf the Commissioner for Scheduled 
Castes and Scheduled Tribes . 

Shrimati Bibha Ghosh Goswami. 

SHRIMATI BlBHA GHOSH GO-
S\vAMI (Nab~l'··,wi~). WIth your per-
mission 1 wish to speak in my mother 
tongue. 

MR. DEPUTY-SPEAKER: Yes, yes. 
Mrs. Goswami, you have got 6 
minutes. Please try ito finish within 
the time. 

SHRIMATI BIBHA GHOSH GO-
SWAMI: I do not speak frequently. ' 
I request you to kindly bear with me 
a little. 

• Mr. Deputy Speaker, Sir. Man,. 
things have been said about the peo... 

-The Original speech was delivered in Bengali. 




